BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. JUSTICE T NANDAKUMAR
SINGH.

COMPET[SH]6/2013

5-8-2013

Mr. R. Hussian, learned counsel appearing for the petitioner by
referring to the decision of the Apex Court (Constitution Bench) in Union
of India vrs R. Gandhi, President, Madras Bar Association 2010, Vol XI,
SCC 1, contended that the Apex Court in the Madras Bar Association’s
case (Supra) had already declared that Part I-B and Part I-C of the
Companies Act 1956 are unconstitutional. Therefore, it is the submission
of the learned counsel appearing for the petitioner that after the said
decision of the Apex Court in the Madras Bar Association case (Supra),
the position as on today so far as Section 433 of the Companies Act
1956 is concerned, would be a pre-amended Section 433 of the
Companies Act 1956, wherein the High Court can entertain the
application for winding up the Company. This court is not finally deciding
this point.

Issue notice to the respondent returnable within 4(four) weeks.

Mr. N.Mozika, learned counsel entered appearance on behalf of
the sole respondent and as such, formal notice to the respondent is not
called for.

List this case again on 2-9-2013.

Chief Justice (Acting)
S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH, ACTING CHIEF
JUSTICE
CONT.CAS (C) (SH) 1 of 2013

5.8.2013

As prayed for by the learned counsel appearing for the

parties, list this case on 2/9/2013.

CHIEF JUSTICE (ACTING)

P.Lamare.



BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. JUSTICE T NANDAKUMAR
SINGH.

Cont.Cas(C)[SH] 21/2012

5-8-2013

Learned counsel appearing for the petitioner prays for listing this
case after 4(four) weeks, inasmuch as, the said 2(two) writ petitions
mentioned in the order of this Court dated 23-5-2013 are likely to be
decided very shortly.

Prayer is granted.

List this case again on 2-9-2013.

Chief Justice (Acting)
S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
ACTING CHIEFJUSTICE

MC WP (C) (SH) 256 of 2013

5.8.2013

As prayed for by the learned counsel appearing
for the parties, list this case on 8/8/2013.

CHIEF JUSTICE (ACTING)
P.Lamare.



BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. JUSTICE T NANDAKUMAR
SINGH.

MC[WP(C)][SH] 41/2013

5-8-2013

As prayer for by Mr. N. Mozika, learned counsel appearing for the
petitioner, 4(four) days’ time is granted as a last chance for filing
rejoinder affidavit, and in case the rejoinder affidavit is not filed within the

period indicated above, interim order passed shall stand vacated.

Chief Justice (Acting)
S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
ACTING CHIEF JUSTICE

WP (C) (SH) 6 of 2013

5.8.2013

As prayed for by the learned counsel appearing for
respondent No. 1 & 2, 4 (four) weeks’ time is granted as a last
chance for filing affidavit-in-opposition on behalf of respondent
No. 1 & 2.

Perused office note dated 5/8/2013, service of notice to
the respondent No. 3 & 4 by registered post with AD shall
deem to have been effected.

Interim order passed earlier, shall continued.

List this case on 2/9/2013.

CHIEF JUSTICE (ACTING)
P.Lamare.



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
ACTING CHIEF JUSTICE

WP (C) (SH) 135/2013
to
WP (C) [SH]154/2013

5.8.2013

Issue rule.

Exchange of pleadings is complete.

As agreed and prayed for by the learned counsel
appearing for the parties, list this case for final hearing
on 8/8/2013.

CHIEF JUSTICE (ACTING)

P.Lamare.



BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. JUSTICE T NANDAKUMAR
SINGH.

WP(C)[SH]143/2010

5-8-2013

Office note dated 2-7-2013 indicates that steps had been taken for
service of notice to respondent No.2 by Registered Post with AD. Till
date, neither the Registered Post nor AD returned unserved; 30 (thirty)
days had already been completed from the date of taking the steps.

Accordingly, the service of notice of the present writ petition to
respondent No. 2 shall deem to have been effected properly.

Hearing will continue tomorrow.

Chief Justice (Acting)
S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
ACTING CHIEF JUSTICE
WP (C) (SH) 159 of 2013

5.8.2013.

As prayed for by the learned counsel appearing for the
respondent, further 4(four) weeks’ time is granted for filing
affidavit-in-opposition on behalf of respondent No. 1 & 2.

List it on 2/9/2013.

CHIEF JUSTICE (ACTING)

P.Lamare.



BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. JUSTICE T NANDAKUMAR
SINGH.

WP(C)[SH] 319/2012

5-8-2013

By an order of this Court dated 27-6-2013, the petitioner had been
allowed to take stops for service of notice of the present writ petition to
respondent No. 6 to 14 by substituted service through advertisement in
2(two) local dailies. Affidavit had been filed by the petitioner that in
pursuance of the said order of this Court dated 27-6-2013, the
substituted service to respondent No. 6 to 14 had been published
through advertisements in 2(two) local dailies, namely, the Shillong
Times dated 23-7-2013 and Mawphor dated 27-7-2013.

None appears for the respondent No. 6 to 14 and respondent No.
1 and 2.

Respondent No. 3 to 5 had already filed affidavit-in-opposition.

Issue rule.

List this case for final hearing on 13-8-2013 as a fixed item.

Chief Justice (Acting)
S.Rynjah



BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. JUSTICE T NANDAKUMAR
SINGH.

WP(C)[SH] 320/2012

5-8-2013

Mr. K.P.Bhattacharjee, learned Govt. Advocate appearing for
respondent No. 1, 2 and 3 made an emphatical statement that
respondent No. 1, 2 and 3 are not filing affidavit-in-opposition.

Respondent No. 4 had already filed affidavit-in-opposition.

Inspite of giving a last chance to respondent No.5, till date
respondent No.5 have not filed affidavit-in-opposition.

Issue rule.

List this case for final hearing on 2-9-2013.

Chief Justice (Acting)
S.Rynjah



BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. JUSTICE T NANDAKUMAR
SINGH.

WP(C)[SH]406/2010

5-8-2013

Mrs. Y.Shylla, learned counsel on behalf of Ms. L. Khiangte,
learned counsel appearing for the petitioner submits at the Bar that she
has the instruction to withdraw this writ petition with liberty to file a fresh
petition, if so advised.

Mr. N.D. Chullai, learned Sr. Govt. Advocate assisted by Mr.
K.P.Bhattacharjee, learned counsel appearing for the respondent has no
objection.

Accordingly, this writ petition is disposed of on withdrawal.

Chief Justice (Acting)
S.Rynjah



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
ACTING CHIEF JUSTICE

WP (C) (SH) 140 of 2012

5.8.2013

Learned counsel appearing for the respondent prays for
listing this case after 10 (ten) days.
List it on 14/8/2013.

CHIEF JUSTICE (ACTING)

P.Lamare.



BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. JUSTICE T NANDAKUMAR
SINGH.

CRP[SH] 22/2013

5-8-2013

Learned counsel appearing for the respondent No.2 is directed to
file a small affidavit mentioning the death of the respondent No.2 and the
particulars of the LRs within a period of 4(four) weeks.

List this case again on 2-9-2013.

Chief Justice (Acting)
S.Rynjah



Crl.A.No.(SH)5/2010

BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. T NANDAKUMAR SINGH

05.08.2013

It appears from the record that the learned counsel appearing for
the appellant prayed for adjournment of this case on many occasions. Today
also, learned counsel prays for adjournment. To this, Mr. VK Jindal, learned
senior counsel appearing for the respondent-CBI has no objection. But however,
as a last chance, prayer for adjournment is granted. List this case again on
27.08.2013

ACTING CHIEF JUSTICE

Lian



WP(C)No.(SH)143/2012

BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. T NANDAKUMAR SINGH

05.08.2013

Learned counsel for the respondents prays for listing this case after
10 days so as to enable them to produce the record as directed by this Court
vide order dated 05.11.2012. The respondents are further directed to make
necessary arrangement for enabling Mr. SC Shyam, learned senior counsel to
appear before this Court.

List this case again on 20.08.2013.

The Registry is directed to furnish a copy of this order to the

learned counsel for the respondents in the course of the day.

ACTING CHIEF JUSTICE

Lo



WP(C)No.(SH)178/2012

BEFORE
HON’BLE ACTING CHIEF JUSTICE MR. T NANDAKUMAR SINGH

05.08.2013

Learned counsel for the respondents prays for listing this case after
10 days so as to enable them to produce the record as directed by this Court
vide order dated 05.11.2012. The respondents are further directed to make
necessary arrangement for enabling Mr. SC Shyam, learned senior counsel to
appear before this Court.

List this case again on 20.08.2013.

The Registry is directed to furnish a copy of this order to the

learned counsel for the respondents in the course of the day.

ACTING CHIEF JUSTICE

Lo



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
ACTING CHIEF JUSTICE

WP (C) (SH) 6 of 2013

5.8.2013

As prayed for by the learned counsel appearing for
respondent No. 1 & 2, 4 (four) weeks’ time is granted as a last
chance for filing affidavit-in-opposition on behalf of respondent
No. 1 & 2.

Perused office note dated 5/8/2013, service of notice to
the respondent No. 3 & 4 by registered post with AD shall
deem to have been effected.

Interim order passed earlier, shall continued.

List this case on 2/9/2013.

CHIEF JUSTICE (ACTING)
P.Lamare.



BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
ACTING CHIEF JUSTICE

WP (C) (SH) 135/2013
to
WP (C) [SH]154/2013

5.8.2013

Issue rule.

Exchange of pleadings is complete.

As agreed and prayed for by the learned counsel
appearing for the parties, list this case for final hearing
on 8/8/2013.

CHIEF JUSTICE (ACTING)

P.Lamare.



